191  R: Qusstion of Privilege

[Mr. Speaker]

In the newspapers, a controversy has
started whether Mahatma Gandhi died in
the lawns of Birla House or inside the
building. Some Members have already
submitied some motions. | am not allowting
them now, because some other agency must
take it up. Parliament cannot begin a
discussion now. Itisa controversy which
is there [ am not allowingany thing now.
It is an unhealthy controversy. Let us not
bring it bcfore the House,

SHRI J. M. BISWAS (Bankura) : Let
the Government take hver the entirc house;
we do not want a discussion.

13.02 hrs.
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MR SPEAKER: 1
the case.

SHRI1 V. KRISHNAMOORTHI (Cudda-
lore) : We want a copy of the judgment.

have understood

MR. SPEAKER : Let me sce. Afier
all, this was reserved. [ had asked the
Home Minister to make a statement. He

said that after the judgment of the Supreme
Court comes he will see. It had come in
the newspapers  But we have to follow

the procedure which we have oursclves
laid down earlier.
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MR. SPEAKER :1 do not know whe-
ther it would be possible. Tomorrow is
the last day of this session. First the
copies of the judgment must be got and
then one must make a statement and then
we have a discussion, and all that. I do not
know if it will be possible tomorrow. [ had
assured the House and the Home Minister
also assured the House that it will go thro-
ugh Whether it can be done tomorrow, 1
am not very sure.

13.04 hrs.

The Lok Sabhe adjourned for Lunch il
Fourteen of the Clock.

The Lok Sabha re-assembled after Lunch
at Seven Minutes Past Fourteen of the Clock.

[MR, DEPUTY-SPEAKER in the Chair]

RE : KERALA GOVERNMENT'S RE-
PORTED DECISION TO WITH-
DRAW CASES AGAINST
CENTRAL GOVERNMENT
EMPLOYEES.

SHRI 5. M. BANERIJEE (Kanpur)
Sir, I have a submission to make. It is
not a point of order. Itis a very humble
submission. This session of Parliament is
going to end tomorrow. This morning I
wanted the permission of the Speaker to
raise a very pertinent matter but since
Shri Hiren Mukerjee raised another matter
I did not think it proper to raise it then.
You must have read in today's newspapers
that the Kerala Government wants to
withdraw all cases against Central Govern-
ment employces,

MR. DEPUTY-SPEAKER : The Spea-
ker did not give you permission to raise
it.

SHR1 5. M. BANERJEE : He dis-
allowed the adjournmect motion and the
calling-attention. That is why [ am not
asking . . . (Inferruption)

MR. DEPUTY--SPEAKER Under
rule 377 also he has not given permission.

' SHRI S. M. BANERJEE : He rejested
it.
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